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Original Application No.539/2019 titled as Adil Ansari vs. Dhampu Sugar Mills Ltd. & 
Ors.

Sir, 

Civil Appeal No. 5975/2021, titled as M/S DHAMPUR BIO ORGANICS LIMITED & ORS. Vs. ADIL
ANSARI & ORS. Respondent(s) was filed before Hon'ble Supreme Court of India, wherein Hon'ble
 Court vide Order dated 07.01.2025 disposed of the Civil Appeal with following directions :

"It is evident from the above that there are certain directions of the National Green
Tribunal which have been complied and some directions are not yet complied with. We
are of the opinion that it would be appropriate if we direct the Tribunal to monitor the
compliances and ensure that its judgment dated 01.09.2021 is fully implemented. After
ensuring implicit compliances of the directions, the Tribunal may revisit the directions
with respect to payment of compensation and pass such orders as may be necessary."

On the perusal of the Order dated 01.09.2021, Hon'ble Tribunal vide para 157 issued following
directions to the authorities:

i.) All the Units must ensure continuous running of ETPs even during the non-crushing
season for the adequate maintenance of required bio-mass so that the ETP is able to take
the load/shock when it receives the pollutionload/effluent at the start of the crushing
season.

ii.) All the Units in question must provide for separate Energy Meter for entire ETP setup
including its accessory units with data logging facility which shall be inspected by UPPCB
and CPCB from time to time.

iii.) UPPCB must ensure Interlocking of Pollution Control Devices with production
processes (one way but not vice-versa) so as to ensure that whenever ETPs/PCDs are
intentionally closed, the production also comes to halt.

iv.)Regular inspections should be carried out by the statutory authorities in both halves
of the crushing season and also at least once in non-crushing season.

v.) Since the Asmoli Unit falls in the critical zone with respect to ground water
withdrawal, an assessment of water recharge needs to be carried out by CGWA or
UPGWB before issuance of NOC."

Hon'ble Tribunal vide Sl. No. 5 of the order, directed CGWA/UPGWD to carry out an assessment of
water recharge needs before issuance of NOC in the Asmoli Unit which fall in the critical Zone with
respect of Ground Water withdrawal.

Since, Groundwater management and development in the State of UP is being regualted and
control by the UPGWD, it is hereby directed to ensure the compliance of the direction of
Hon'ble NGT.

Action Taken Report in the matter may also be provided to this office.

स�ेह/Regards
O/o सद� सिचव Member Secretary,

Wed, 26 Mar 2025 2:01:00 PM +0530

To "upgwdin"<upgwd.in@gmail.com>

Cc "Sunil Kumar Ambast"<chmn-cgwb@nic.in>, "T B N Singh"<mcgwa-cgwb@gov.in>, "S

G Bhartariya"<rdnr-cgwb@nic.in>, "Bhushan Ramkrishna Lamsoge"<rdcgwa-

cgwb@nic.in>, "VIKAS RANJAN"<vikasranjan-cgwb@gov.in>, "VINOD KUMAR

DHAUNDIYAL"<vk.dhaundiyal-cgwb@gov.in>

Me
CGWA Legalcell <cgwa-legalcell@gov.in>
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क� �ीय भूजल �ािधकरण(लीगल सेल)/ Central Ground Water Authority (Legal Cell)
जल श�� मं�ालय, भारत सरकार /Ministry of Jal Shakti, Govt. of India
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